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Central Adminietrative Tribunal
Principal Bench: Neu 0«lhi

OA No.599/9i

Nau Delhi this the lAth Day of Fabruary» 1994.

ShriNoU. Kriahnan» ViceTChairman (A)
Shri C.3. Roy, nember (3)

Dr. Krishna Chandra Sagar IAS(Retd.),
6ungaloi4-'No.A-41, Vasant tRirgf
Uasant Vihar, Neu Dalhi-110057. ...Apnlicant

Uereus

Union of India through the
Secretary to Co\/t. of India,
flinistry of Personnel and Administrative
Reforms Public Grievances and Pensions,
Neu Delhi-HOOSI.

2. The Union Public Service Commission,
through the Secretary, U.P.S.C*
Dholpur House, Neu Delhi-110001 • .. .Respondents

(By Advocate Sh. ^.H. Ramchandani)

ORDER (ORAC)

(nr. N.V* Krishnan, Vf.C«(A))

The applicant is not present, though the case

has been cailed tulee* Thera is no counsel to represent

him. Ue notice that this applicant has been continuously

absent on the past several occasions. In the circumstances,

ue dismiss this application in default.

(C.3. Rdy
nember(3

[N.U. Krishnan)
Vice-Chairman(a)
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